251 Commigsion of Inquiry  APRIL 18; 1979
Houses (St.)

on lLuobur Inaustrial
[Shri George Fernandes]

terided twite by one mbnth from Feb-
yuafy 79 to Merch 1979 and March
1978 to Apfil 1979. I hgd explained
to therh the fult background how the
mattér hed inittafly been raised and
the gttbséquent setiing up of the Com-
nigtion, gha #l%6 the alternatives open
ty Govérnment which have been men-
tioned above,

In the light of these discussions
and after considering the relevant
issues Government have decided to
follow the courge of action mentioned
at (iii) above. Accordingly Govern-
ment have accepted the resignation
of Justice Shm A K. Sarkar and have
i1ssued a notification winding up the
Commission from today. Government
propose to take over all the records
of the Commission including the in-
vestigation reports go far completed
by it and to forward these to the
concerned Ministries/Departments  to
take further action according to law
takifsg into account the preliminary
conclustons /findingy arrived 4t by the
Commbssion in its enquiries,

In conclusion ¥ woulg like to 1e-
jterate that Govérnrment's policy to-
watds Lurge Mouses Kas béen fully
explainéd in its Sfatétent on Indus-
fria) Polity whiéth was latd  before
Parliament on 23¢d Decertber 1977.
In its Hoewsing polidy, Government
will regulafe the activities of the
Latge é:ilﬁ!%s té bring thefy in line
with the dountry's socio-economic
goais. 1t vl be the polity of Gov-
ernfnént to' énsure that no unit or
busitress gfoup’ acqirtres dorftinant or
monopolistic posiion in thé market.
Mo predent indust#ia] activities of the
Large Houses wil] ulso bé scrutinised
so that unfair practiceg arising out of
manufacturing inter-linkages are also
avoided. In order to ensure social
accountability, the finarkcial institu-
tions whose support is vital for setting
up and rununing of large scale enter-
prises will be expected to assume a
more mchive role in overseeing the
activitiey of umits financeq by them
in order to ensure that management
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is increasing, protesswm;used ang con-
forms to national priorities,

I am gure that Governmedf chn

count én the support fiorh gil seeﬂt
of the Houke in fhe irpleme
of this policy,

’
——
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(1) SPREADING oOF DESERT AREA IN
RAJASTHAN
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